' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

ORIGINAL APPLICATICH KQ,1390/97

: HYDERABAD BENCH

DATE GF ORDER : 28-10-1997,
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Between :-

Mohd.Shareef

And

1, The General Ma?ager,
Ordnance Factory,
Yeddumailaram,
Medak District]

... Applicant

.+« Respondents

Cqunéel for the Applicant ¢ Shri V.Jagapathi

‘Counsel for the Respondent 3 Shri V.

CORAM:

Bhimanna, CGSC

THE HON'BLE SHRI R.RANGARAJAN ¢ MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR

: MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Member (a)




(Order per Hen:ble Shri R.Rangarajan, Member (A) ).

Heard Ski V.Jagapati, counsel fer the applicant and Sri

V.Bhiménna,‘standing counsel for the respondents,

2, The spplicant in this OA was called for the interview te

the pest of Paintér (S.S)en 14-2-92., 1In continuation of that inter-
i . .
.
viewthree sets oflattestation forms were sent to him for filling by
H : .
|
letter No.09207/Aémin/0FPM/91 dt,.23-7-92 (Annexure-6 page-12 te the
OA). The applicant filled up those forms and sent it te the respon-
[V N '
dents. Subsequently some moere investigationswes made in regard to

the authenticity of the certificates submitted by the applicant. -The-

applicant submits |that he had\satisfactorily fulfilled all the con=-

ditions, He further submits that he has been feund fit feor posting

against the post of Painter (5.8). After that he was net appeointed
for a long time. |He was going on submitting representations for

appointing him in ithat post in view of his earlier selection.

3. The applfcant now submits that a post of Painter (S5.8) is

vacant and attempgs are being made to £1ill up that post by issuing

fresh notification.

4, . This OA 1is filed praying for a direction to the respondents

to issue the appoiptment order to the applicant in the post of Painter

1

(5.8) by declaring:that the action of the respondents in with-helding
i : : .

i

the appointment of%the applicant as arbitrary, discriminatory and

E -y

contrary to law,

! €£wEL“ T
5. The applicant submits that the,panel, ky which he was

selected Atill st?nds good. That panel cannot be set aside in view

2 . ) S
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of the judgement in OA 767/89 dt.21-12-89 on the file of this Bench

(K.Eshwar & 4 others Vs, The Secretary, M/o Defence, New Delhi & 2

others).

fication

When we

-is being

enquired from him the proef that the fresh noti-

issued to fill up the vacant pest, the applicant

submits that he heard it from a reliable source. That submissien

cannot be taken a

6.

is given

7.

aémission stage i

e

— M®

avl/

i
Inview of
I

The ap
sentatio
of a cop
responde
made in
sentatio
same she
time the
received
(s.8), 4

The Orig

B.S.J

ru%><f*7

5 a proef.te grant him the relief,

f the above submissions, the fellowing direction

plicant should submit a detailed'rep:e—

h within a fortnight from the date of receipt
& of this order in this connection to the

Lt authorities on the basis of the submissiens
this OA as narrated abbve. If such a repre-

n is received by the respondent authorities, the

hld be disposed of expedéti@usly. Till such.
representation is disposed of, if it is

within the. stipulated time, the post of Painter

f vacant, should not be filled.

inal Applicatien is ordered@ accerdingly at the

fself. No erder as to costs,

W (R.RANGARAJAN) o
mber (J) ‘ Member geg"

=

Dated:_28th October, 1997, Y,
Dictated in Open Court, _ ' /{; '
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